| TEM NO. 56 COURT NO. 5 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition for Special Leave to Appeal (Civil) No.26192/2010
(From the judgenent and order dated 27/05/2010 in WP
2251/ 2001 of The HI GH COURT OF ALLAHABAD AT LUCKNOW

U. P. STATE BRI DGE CORP. LTD. Petitioner(s)
VERSUS
SURENDRA KUMAR DI XI T Respondent ( s)

(Wth prayer for interimrelief)
Dat e: 08/08/2011 This Petition was called on for hearing today.
CORAM :

HON' BLE MR. JUSTICE D. K. JAIN

HON' BLE MR, JUSTI CE ASCK KUMAR GANGULY

For Petitioner(s) M. Lakshnmi Raman Singh, Adv.

For Respondent (s) M . Ani sh Kumar Qupt a, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Perused the letter.

Let count er af fidavit on behal f of t he
respondent be filed within four weeks. Rej oi nder
affidavit, if necessary, nay be filed within two
weeks thereafter.

Li st thereafter.

(VI NOD LAKHI NA) ( KUSUM GULATI)
Court Master Court Master



